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On abuse, India ‘mimics’ China, says Human Rights Watch

report
https://www.telegraphindia.com/india/on-abuse-india-mimics-china-says-human-rights-
watch-report/cid/1909587

The US-based NGO Human Rights Watch has equated India with China in their
suppression of dissent and free expression and “systematic discrimination against
religious minorities”.

The report came on a day families of jailed Indian dissenters said the spirit of the
accused remained unbroken despite the crackdown they faced for opposing
government policies.

In the preface, titled “A new model for global leadership on human rights”, to the NGO'’s
World Report 2023, its acting executive director Tirana Hassan wrote: “...And the Biden
administration, despite its rhetoric about prioritising democracy and human rights in
Asia, has tempered criticism of abuses and increasing authoritarianism in India,
Thailand, the Philippines, and elsewhere in the region for security and economic
reasons, instead of recognising that all are linked.”

She added: “Meanwhile, as discomfort around the Chinese government’s repressive
ambitions has grown, governments, including those of Australia, Japan, Canada, the
UK, EU, and US have looked to cultivate trade and security alliances with India, taking
cover behind its brand as the ‘world’s largest democracy’.

“But Prime Minister Narendra Modi’s Hindu-nationalist Bharatiya Janata Party has
mimicked many of the same abuses that have enabled Chinese state repression —
systematic discrimination against religious minorities, stifling of peaceful dissent, and
use of technology to suppress free expression — to tighten its grip on power.”

The report reiterates the adverse view Human Rights Watch holds of the human rights
violations by security forces, and the crackdown on journalists, in Jammu and Kashmir.

The chapter on India also says: “The Bharatiya Janata Party (BJP)-led government
continued its systematic discrimination and stigmatisation of religious and other
minorities, particularly Muslims. BJP supporters increasingly committed violent attacks
against targeted groups. The government’s Hindu majoritarian ideology was reflected in
bias in institutions, including the justice system and constitutional authorities like the
National Human Rights Commission.

“Authorities intensified efforts to silence civil society activists and independent
journalists by using politically motivated criminal charges, including terrorism, to jail
those exposing or criticising government abuses. The government used foreign funding
regulations and allegations of financial irregularities to harass rights groups, political
opponents, and others.”
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The activists’ collective, Campaign Against State Repression, held a meeting titled
“Conspiracy of conspiracy cases” at the CPM party school building here on Thursday.
There, relatives of those jailed in a 2013 Maoist links case, the 2018 Elgaar Parishad-
Maoist conspiracy case and the 2020 Delhi riots conspiracy case reaffirmed the resolve
of the accused to keep up their dissent against what they see as unjust acts by
governments.

Miranda House assistant professor Jenny Rowena P. said: “It has been very tough but

they have continued reading, writing and thinking. We are not defeated, We should not

fear, and must keep fighting for justice and make them get the message that we are not
afraid.”

Rowena is married to Delhi University associate professor Hany Babu M.T. who is in a
Navi Mumbai jail, awaiting trial in the Elgaar Parishad case.

Among the speakers were A.S. Vasantha Kumari, wife of academic G.N. Saibaba, and
Nargis Saifi, wife of Khalid Saifi who is in prison in a 2020 case that links the protests
against the new citizenship matrix to an alleged conspiracy behind the 2022 Delhi riots.

Saibaba, a former professor at Delhi’'s Ram Lal Anand College who is paraplegic, is
serving a life sentence in Nagpur for his association with banned Maoists in a 2013
case. He was first arrested in 2014.

Nargis said: “We have always celebrated Independence Day like Id. Why do we have to
constantly prove that we are patriots?”

Joseph Xavier, Bangalore-based convener of the Fr Stan Swamy Legacy Committee of
the Jesuits, cited how Boston-based firm Arsenal Consulting had found fabricated
evidence planted on the computer of Ranchi priest Stan Swamy. Arrested in the Elgaar
Parishad case, Swamy died of post-Covid complications while in judicial custody.

In a message read out at the gathering, Xavier said: “What shocked me from the
Arsenal report was that Stan was under surveillance since 2014. What changed in this
country in 20147 Who masterminded targeting Fr Stan? Was it Pune police or the NIA
or someone who controlled all these agencies? Why was Stan targeted? While | may
not know the answers to all the questions, | know why Stan was targeted and killed.”

He added: “Stan was considered by the State a thorn in the flesh. The crony capitalists
and the junta of the State considered an 82-yearold Jesuit priest, suffering from
Parkinson’s disease, an enemy of the state. Why? He joined hands with the Adivasis
and challenged the ruthless rape of nature by the corporate (world) in connivance with
the State.... The State must ask itself whether it was following constitutional provisions
or behaving as an institution above the Constitution.”
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{ NHRC 2-DAY CAMP } AROUND 200 CASES HEARD

Pay *32.5 lakh relief to seven
victims: Rights panel to state

Vinay Dalvi

vinay.dalvi@hindustantimes.com

MUMBAI: In a special sitting, the
National Human Rights Com-
mission (NHRC) heard around
200 cases in two days and rec-
ommended the state govern-
ment to pay a compensation of
332.5 lakh as relief to seven vic-
tims of human rights violations.

“We had the two-day camp
sitting on Wednesday and
Thursday. This was done to
expedite the pending cases of
human rights violations in
Maharashtra. The state authori-
ties and the complainants con-
cerned were asked to remain
present at the hearing to facili-
tate on-the-spot deliberations,”
said Dr D M Mulay, Member,
NHRC.

“Besides the hearing of the
cases, the camp aimed to sensi-
tise the state government offi-
cials about human rights and

also interact with the represent-
atives of the NGOs and Human
Rights Defenders,” he added.

The sitting was a unique con-
cept which was aimed at bring-
ing the NHRC to the doorsteps
of the victims of various human
rights violations, said Mulay.

“Over 300 cases of human
rights violations received from
Maharashtra were listed for
hearing in the two-day camp.
We could hear around 200 of
the cases,” he added. “The cases
were related to serious viola-
tions like death due to negli-
gence of the electricity depart-
ment, denial of retiral benefits,
alleged negligence in protecting
the fundamental human rights
of people belonging to Koli com-
munity, cine workers, death of
people in a building collapse
cases, incidents of bonded
labourers, child labourers and
deaths in judicial/police cus-
tody.”

In seven cases, the commis-
sion recommended a compen-
sation of *32.5 lakh - to be paid
by the state, said Rajiv Jain,
another member of NHRC.

“We had meetings with sev-
eral senior bureaucrats from
the state, wherein it was sug-
gested for speedy disposal of
cases, timely reports should be
submitted. We also recom-
mended a uniform policy for
payment of compensation to
next of the kin in electrocution
death cases. It has recom-
mended that the distribution
companies should create more
awareness to avoid electrocu-
tion cases,” said Mulay.

The commission also
stressed that Prison Reforms,
shelter home upgradation, the
release of interim compensation
to the released bonded labou-
rers and other provisions for the
rehabilitation and final com-
pensation must be followed.

13.1.2023
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Indian government continued systemic discrimination

against minorities in 2022: Human Rights Watch
https://scroll.in/latest/1041748/indian-government-continued-systemic-discrimination-
against-minorities-in-2022-human-rights-watch

The Bharatiya Janata Party-led Union government continued systematic discrimination
and stigmatisation of religious and other minorities in India, particularly Muslims, the
rights group Human Rights Watch said in its “World Report 2022” on Thursday.

“BJP supporters increasingly committed violent attacks against targeted groups,” the
group said in its annual report. “The government’s Hindu majoritarian ideology was
reflected in bias in institutions, including the justice system and constitutional authorities
like the National Human Rights Commission.”

To substantiate its findings, the report cited the Gujarat government’s decision to grant
early release to 11 life-term convicts in the Bilkis Bano case, the “online auction” of over
100 Muslim women on an online platform and the demolition of properties mostly owned
by Muslims.

The report also made mentions about arrests of fact-checking website Alt News co-
founder Mohammed Zubair and journalist Siddiqui Kappan, the targeted killings in
Jammu and Kashmir, and the raids by tax officials on non-governmental organisations.

Tirana Hassan, the acting executive director of Human Rights Watch, said that the
Narendra Modi-led BJP government “mimicked many of the same abuses that have
enabled Chinese state repression — systematic discrimination against religious
minorities, stifling of peaceful dissent, and use of technology to suppress free
expression — to tighten its grip on power”.

The body’s South Asia Director Meenakshi Ganguly said that BJP’s promotion of Hindu
majoritarian ideology provoked authorities and its supporters to engage in
“discriminatory and at times violent actions against religious minorities”.

“The authorities should be reining in party members and supporters responsible for
abuses instead of jailing critics and shutting down rights groups,” Ganguly added.

On Jammu and Kashmir

In its report, Human Rights Watch noted that violence continued in the Valley three
years after the abrogation of Article 370 of the Constitution, stripping Jammu and
Kashmir of its special status.

“Violence continued with 229 reported deaths as of October, including 28 civilians, 29
security force personnel, and 172 suspected militants,” the report said. “Minority Hindus
[Kashmiri Pandits] and Sikh communities in the Muslim-majority Kashmir Valley came
under attack.”
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The report added that Kashmiris complained that some of the suspected militants killed
in gunfights were civilians, but no independent investigation was carried.

On Dalits and Muslims
The Human Rights Watch also criticised the demolition of properties, mostly owned by
Muslims, in response to communal clashes.

“Although they [authorities] tried to justify the demolitions by claiming the structures
were illegal, the destruction appeared intended to be collective punishment for
Muslims,” the report observed.

A municipal demolition drive in Jahangirpuri in New Delhi. | AFP

In recent months, authorities have on several occasions resorted to using bulldozers to
demolish the houses of persons accused of crimes. However, there are no legal
provisions that allow for the demolition of a house as a punitive measure.

Most instances of such demolitions have taken place in states ruled by the BJP.

On the Gujarat government’s decision to grant remission of sentence to 11 convicts in
the Bilkis Bano case, the Human Rights Watch noted that BJP affiliates “celebrated
publicly”.

“The action highlighted the government’s discriminatory stance toward minority
communities even in cases of violence against women,” it said.

It added: “Indian authorities misused laws forbidding forced religious conversion to
target Christians, especially from Dalit and Adivasi communities.”

On journalists and civil society members

The Human Rights Watch said that law enforcement agencies arrested journalists
critical of the government on politically motivated charges. It took note of the arrests of
journalists Rupesh Kumar Singh in Jharkhand and Siddique Kappan in Uttar Pradesh.

The report also added that the arrest of Zubair in June “appeared to be a reprisal for
exposing a television news network that aired controversial remarks of a BJP politician
[Nupur Sharma] about Prophet Mohammed, leading to criticism by several Muslim
governments”.

Alt News co-founder Mohammad Zubair leaves from Tihar Jail after being granted
interim bail by the Supreme Court on July 20. | PTI Photo

On the arrest of activist Teesta Setalvad and police officers RB Sreekumar and Sanjeev
Bhatt, the rights body said that police action was in “apparent reprisal for pursuing
accountability for the 2002 mob violence targeting Muslims in Gujarat”.
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The tax raids on the offices of Oxfam India, Delhi-based think tank Centre for Policy
Research, and Bengaluru-based Independent and Public Spirited Media Foundation
were politically motivated, the Human Rights Watch said.
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NHRC orders to compensate ¥32.5 lakh to 7 victims
https://www.hindustantimes.com/cities/mumbai-news/nhrc-orders-to-compensate-32-5-
lakh-to-7-victims-101673551349668.htm|

In a special sitting, the National Human Rights Commission (NHRC) heard around 200
cases in two days and recommended the state government to pay a compensation of
%32.5 lakh as relief to seven victims of human rights violations.

“We concluded the two-day camp sitting on Wednesday and Thursday. This was done
to expedite the pending cases of human rights violations in Maharashtra. The state
authorities and the complainants concerned were asked to remain present at the
hearing to facilitate on-the-spot deliberations,” said Dr D M Mulay, Member, NHRC.

“Besides the hearing of the cases, the camp aimed to sensitise the state government
officials about human rights and also interact with the representatives of the NGOs and
Human Rights Defenders,” he added.

The sitting was a unique concept which was aimed at bringing the NHRC to the
doorsteps of the victims of various human rights violations, said Mulay.

“Over 300 cases of human rights violations received from Maharashtra were listed for
hearing in the two-day camp. We could hear around 200 of the cases,” he added. “The
cases were related to serious violations like death due to negligence of the electricity
department, denial of retiral benefits, alleged negligence in protecting the fundamental
human rights of people belonging to Koli community, cine workers, death of people in a
building collapse cases, incidents of bonded labourers, child labourers and deaths in
judicial/police custody.”

In seven cases, the commission recommended a compensation of ¥32.5 lakh — to be
paid by the state, said Rajiv Jain, another member of NHRC. The commission has
assured compliance with orders in one more case.

“We had meetings with several senior bureaucrats from the state, wherein it was
suggested for speedy disposal of cases, timely reports should be submitted. We also
recommended a uniform policy for payment of compensation to next of the kin in
electrocution death cases. The commission has also recommended the distribution
companies should create more awareness among people to avoid electrocution cases,”
said Mulay.

The commission also stressed that Prison Reforms, shelter home upgradation, the
release of interim compensation to the released bonded labourers and other provisions
for the rehabilitation and final compensation must be followed.

It was said the state government was informed that it was proactively involved in the
promotion and protection of human rights in the state and had recently set up a
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separate department for persons with disabilities. The Maharashtra State Human Rights
Commission was formed and came into existence in March 2001.
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ANI News/ ThePrint/ Latestly/ Weblndia
NHRC hears over 200 cases of human rights violation in

Maharashtra
https://www.aninews.in/news/national/general-news/nhrc-hears-over-200-cases-of-
human-rights-violation-in-maharashtra20230112202648/

https://theprint.in/india/nhrc-hears-over-200-cases-of-human-rights-violation-in-
maharashtra/1311575/

https://www.latestly.com/agency-news/india-news-nhrc-hears-over-200-cases-of-
human-rights-violation-in-maharashtra-4705250.html|

https://news.webindia123.com/news/Articles/India/20230112/4026066.htm|

The National Human Rights Commission (NHRC) on Thursday concluded its two-day
camp sitting at Mumbai, organized to hear the pending cases of human rights violations
in the State of Maharashtra.

The Camp Sitting was presided over by the NHRC Members, Dr D.M. Mulay and Rajiv
Jain.

According to an official statement, the Commission heard more than 200 cases in the
presence of concerned State government officers and the complainants. These
included, among others, the cases of deaths due to negligence of the Electricity
Department, denial of retirement benefits, negligence in protecting the fundamental
human rights of people belonging to ‘Kol community and cine workers, death of eleven
people in a building collapse, incidents of bonded labour involving child labour, and
deaths in judicial/police custody.

“On the recommendations of the Commission, the Government of Maharashtra paid
Rs.32.5 lakh in six out of the seven cases. The state government has assured
compliance with the recommendations of the Commission in the remaining one,” read
an official release.

The Commission asked the Government of Maharashtra to submit reports for the
speedy disposal of cases.

It has recommended that the State government formulate a uniform policy for the
payment of compensation to the Next of Kin in electrocution death cases.

The Commission emphasized that human rights issues not only pertained to
police/prison administration but also to civil authorities. The Commission also stressed
upon Prison reforms, shelter home upgradation, the release of interim compensation to
the rescued bonded labourers and other provisions for their rehabilitation and final
compensation must be followed.
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The members also advised that the Chief Electrical Inspector’s office carry out a public
awareness campaign regarding safety measures for electrocution cases. The
Commission had also taken up three matters pertaining to the Director General of
Shipping and the Shipping Corporation of India.

Earlier, inaugurating the camp sitting on January 11, 2023, the NHRC Member, Dr D.M.
Mulay said that the Commission has a wide-ranging mandate for the promotion and
protection of human rights in diverse areas.

“The NHRC camp sitting is a unique concept aimed at reaching out to the doorsteps of
the victims of human rights violations,” he said.

He also emphasized that the State government should make payments of
compensation on time to them.

Addressing the gathering, NHRC Member, Rajiv Jain said, “There are various areas
where the State Government officials needed to pay more attention. These included the
functioning of Mental Health institutions in Maharashtra with a view to ensuring
implementation of provisions of the Mental Health Act, 2017, standardization of
compensation to those who died in judicial custody e.g. (Haryana State circular), repeal
of legal provision discriminating Hansen’s disease (Leprosy).”

He said that State Human Rights Cell Nodal Officer should ensure quick up-gradation of
responses/reports through the HRC Net Portal of the NHRC. He also said that the
NHRC’s Advisory dated September 24, 2021, on hazardous cleaning must be strictly
followed.

Additional Chief Secretary (Home), Government of Maharashtra, Anand M. Limaye said
that the State government is proactively involved in the promotion and protection of
human rights. It has recently set up a separate Department for persons with disabilities.
The Maharashtra State Human Rights Commission has been functioning since March 6,
2001.

Manu Kumar Srivastav, Chief Secretary, Maharashtra, Justice K.K. Tated, Chairman of
Maharashtra State Human Rights Commission, Manoj Yadava, DG(l), Surajit Dey,
Registrar (Law), Anita Sinha, Joint Secretary, NHRC and other senior officers of the
Commission and the State Government were present.

After hearing the cases, the Commission interacted with the NGOs/HRDs. They raised
a gamut of issues of human rights violations. These included patient charter to be
followed by the hospital, bonded labour issues in the construction sector, sugarcane,
migrant labour, deaths due to unfair labour practices, domestic workers, lack of social
security, etc, as per an official release.
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The Commission appreciated the work being done by the NGOs and Human Rights
Defenders in the State of Maharashtra and encouraged them to continue to do so
without fear or favour. (ANI)
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TATTHHT AGRTSE H AAIAFRT & Seads & 200 ¥ 7+
ATHAT Y FIAT ¢ GAATS

https://jantaserishta.com/local/maharashtra/nhrc-hears-over-200-cases-of-human-
rights-violation-in-maharashtra-1923971
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